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ggHTRM. M>«TMTgPRM?IVE TRIBI
POR BEtCH.

Original Applteation Ho. 695 ^QO?

Jabalpur, this the 9th day of January, 2004

Hon'ble Shri G. Shanthappa, Judicial Meaiber

C.S, Tiwari, S/o. Late Shri
G.P. Tiwari, Superintendent,
Central Excise, Sihora,

Anolicant

(By Advocate «■ Shri P«K» Tiwari)
Varans

1. Union of India,
Through Secretary Revenue,
North Block, New Delhi,

2. Ccmnissioner of Custons &
Central Excise, Central Revenue
Building, Hoshangabad Road,

"  (MP).Bhopal

3. A,K. Shrivastav, Supdt. Audit,
Hqrs, O/o Connr. Custons & C, Ex.
Hoshangabad Road, Bhopal (HP)• Respondents

(By Advocate - Shri Sal id Akthar on behalf of Shri B.da.Silva
for official respondents)

ORDER {O^D

The learned counsel for the applicant seeks pemission

to withdraw the Original Application. Pemission is granted.

Accordingly, the Original Application is dismissed as

withdrawn.

(G. (phanthappa)
Judicial Mei^er
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